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Sixteenth Loksabha

an=>

Title: Introduction of the Goods and Services Tax (Compensation to States) Amendment Bill, 2018.

THE MINISTER OF RAILWAYS, MINISTER OF COAL, MINISTER OF FINANCE AND MINISTER OF
CORPORATE AFFAIRS (SHRI PIYUSH GOYAL): | beg to move for leave to introduce a Bill further to

amend the Goods and Services Tax (Compensation to States) Act, 2017.

HON. DEPUTY SPEAKER: Motion moved:

“That leave be granted to introduce a Bill further to amend the Goods and Services Tax
(Compensation to States) Act, 2017.”

SHRI SUNIL KUMAR JAKHAR (GURDASPUR): Hon. Deputy Speaker, Sir, | rise to oppose the

introduction of the GST (Compensation to States) Amendment Bill.

When the Constitution Amendment was moved to bring in the GST law, the States subsumed
their sovereignty at the altar of the greater good of the country. But now as the things stand today, the
States are being denied their share and | think the GST Council itself has constituted an Advisory
Body which met in November, 2017. It was headed by an IRS officer. It had representatives from the
States, trade and labour bodies. The report was submitted but it was never presented to the State
Ministers. It was never discussed until after the amendments to the law were made. Only when the
Punjab Government raised objection to this, a post facto kind of report was submitted. My submission
is that this law is a hurried law which needs a wider consultation on the part of stakeholders, whether
they are tax payers of the country or they are States which have subsumed or which have forfeited

their sovereignty at the altar of the larger good of the country.

We, Punjab alone, stand to lose Rs.10,000 crore of revenue every year and we are left with this
sunset clause of five years. As my hon. colleague from Akali Dal is only talking now that we are in a
dire state. The hon. Finance Minister is here. He had moved the Insolvency Bill. At that time, they
talked about the wilful defaulters. My submission to the hon. Minister is this. What do you do? You

have a law against the wilful industrialists or wilfully defrauding industrialists. But what about the wilful
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defaulters? The State Government is a wilful defaulter. Rs.31,000 crore was handed over to the

Central Government by the previous Akali-BJP Government a day before the new Government was

constituted in Punjab. On 111" of March, 2017, the Assembly chose the Congress Government with
two-thirds majority. The day prior to that, the Akali Government came and submitted a cheque of
Rs.31,000 crore on account of food grains. Sir, the Punjab Government today is paying an amount of
Rs.3300 crore, which includes the interest as well. | think we have a claim to that. On the top of it, GST
is hurting our sentiments as to what would happen after five years. During the GST Council meetings,
the Finance Minister of Punjab very wisely said that there should be wider consultations before any

such Act is introduced and | still stand by him.

Sir, there is another very important issue and that is of micro, small and medium scale
industries. Around 90 per cent of our taxpayers come into that bracket. | think the hon. Finance
Minister has all the figures today with him. The growth in the revenue collection is only in large and
medium sectors. The micro and small-scale industries have seen minus 300 per cent fall in their

revenue and their profit has gone down.
HON. DEPUTY SPEAKER: Please conclude.

SHRI SUNIL KUMAR JAKHAR : Sir, | beg your patience. | want to speak about suggestions.

Sir, when they constituted the Committee and held consultation process till last week, that is, 4th
of August, hundreds of suggestions came from MSME sector. These suggestions are not included in
the advisory report which this Council has submitted. As per the admission by the Council itself, they
say that this needs a wider study. So, how can we leave such a large portion of micro, small and
medium scale industries out of the ambit? So, | beg the hon. Minister to hold the horses because

this is not going anywhere. They themselves are

admitting that 258 notifications have already been issued and there are serious flaws in the designs of
the GST Act. | would kindly submit that let us have wider consultations. Let it be open to debate and

then bring it with the amendments. Thank you, Sir.
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SHRI PIYUSH GOYAL : Sir, | am extremely surprised that the hon. Member is raising an objection to
certain amendments that are sought to be made, which are largely focussed to help the small, micro

and tiny industries in the medium sector.

Certainly, the States have subsumed their sovereignty under the GST law, but so has the
Centre. | think the Centre has subsumed a far greater sovereignty — if at all one were to take a
calculation on both sides — than possibly the State of Punjab or any State for that matter. But this
Government believes that what is good for the country is good for all the people of this country. It is
Sabka Saath, Sabka Vikas. We believe that it will help 125 crore Indians. Punjab is an integral part of
the country and the people of Punjab will also benefit. In fact, Punjab was at the forefront of

introduction of GST when the laws were made.

As regards the point that was made about consultation on the Law Committee
recommendations, there were widespread consultations which were held at different levels when the
Law Committee made recommendations. There was a Law Review Committee, which set in to look at
all those recommendations. A number of those amendments, | have sought to bring in through the
current round of amendments. The GST is a new law, which has far reaching consequences. It affects
trade, business and encourages one tax in the entire nation removing about 40 taxes and cesses for
which, particularly the small people were in anguish. Obviously, there will be repeated rounds of
improvement that will come from experience. Based on the experience of the last year or so, these

were the important and impending changes that are required.

One very critical change that is sought to be done is to expand the composition scheme. The
threshold limit is to be increased from Rs.1 crore to Rs.1.5 crore. Any further delay in bringing in these
amendments would be detriment particularly to the MSME sector. Therefore, we believe that this is

important and should be brought in now.

Sir, consultations were held with all the States. Officials of Punjab were an integral part of the
Law Committee and the Review Committee. In both the meetings that | have chaired, Punjab has been
an active participant. It is unfortunate that the Minister went away half way during the course of the first

meeting. Possibly, he had some pressing engagement. But his officials were present in the meeting.
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Every time any decision was taken, we consulted all the States including the representatives of

Punjab who were in the meeting and the minutes of that meeting were approved in the meeting held

on 4" of August after which these have been brought to the Parliament. Therefore, | think, it is very

unfair to try and show that Punjab is in some way different from the rest of the country.

As regards the false allegation being made in this august House that some amount was handed
over from Punjab to the Centre, | think, those were the dues that Punjab had on account of food grains
procurement that they had done earlier. It is only that the Centre helped the State of Punjab regularise
their irregular account. Otherwise, Punjab would have run into difficulty even in making day-to-day
payments because of the irregularities in the accounts that they had built up over a long period of time.
That is what was sought to be corrected when the Central Government actually assisted the State of
Punjab by regularising that account. | think you need to first correct the facts before you make any

allegation of this sort.

As regards the meeting held on 4th, it was held at the initiative of several States including the
State of Punjab. We thought that after one year of GST implementation, let us take feedback from all
across the country, let us have a meeting dedicated only to MSME sector and, | think, a great
message has gone to the whole country that this GST Council which comprises the Central
Government and all the States cares for the wellbeing, cares for a better future for the MSME sector.
We brought in all the issues that were raised by different States and the issues that came up from all
across the country. They were discussed and now a Committee has been formed. The Law Committee
and the Fitment Committee will first examine all these requests. Then, a Committee headed by MoS
Finance in the Union Government, in which the hon. Minister of Punjab is a member, will examine all
these requests. But | would like to highlight some of the important things that we did in the Council

relating to MSME sector.
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HON. DEPUTY SPEAKER: During discussion, all these issues can be raised. It is only the introduction
of the Bill.

The question is:

“That leave be granted to introduce a Bill further to amend the Goods and Services Tax
(Compensation to States) Act, 2017.”

The motion was adopted.

SHRI PIYUSH GOYAL: | introduce* the Bill.
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